11 Calling Attention to a
Matter

SHRI GURUDAS DASGUPTA: The
cat is out of the bag, Madam.
...(Interruptions)... The cat is out of the
bag. ...(dnterruptions)...

THE DEPUTY CHAIRMAN: Calling
Attention to Matter of Urgent Public
Importance. Shri Biplab Dasgupta.

(Interruptions)

That Business is closed now. Nothing
will go on record except the Calling
Attention.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

The Situation Arising out of Widespread

Violation of Labour Laws

DR. BIPLAB DASGUPTA (West
Bengalj: Madam, I beg to call the
attention of the Minister of Labour to the
situation  arising out of widespread
violation of labour laws leading to. non-

payment of wages, default in the payment

of provident fund dues and other
statutory dues.
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SHRI GURUDAS DASGUPTA (West
Bengal): Before we proceed I want to
make a point. I am requesting you and I
have requested the hon. Deputy Chair-
man also to kindly ask the Finance Minis-

-ter to be present in the House because

the whole question depends on the av-

- ailability of Government funds and that is

in the custody of the Finance Minister.
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THE  VICE-CHAIRMAN  (SHRI1
TRILOKI NATH CHATURVEDI): It
depends on the convenience of the Fi-
nance Minister. I was present yesterday
when the request was made by Mr. Bi-
plab Dasgupta and others. I think the
Labour Minister may try to get in touch
with the Finance Minister in some cffec-
tive manner to sce that at least he makes
himself available to this House for some
time. That will be useful. In the mean-
while, we will continue with the discus-
sion.

Bk. BIPLAB DASGUPA (West Ben-
gal): This is not a party political issue.
We have been raising these issues for the
last three te four years quite regularly
Many Members asked me, “Why do you
raise these issues time and again™? The
reason is quite simple. The issues which
we have been raising have not been
resolved. We raised these issues with Shri
Sangma when he was the Labour. Minis-
ter. We raised these issues with Shri
Arunachalam when he was the Labour
Minister. Now we are raising these issues
when Shri Jatia is the Labour Minister.
The Finance Minister and the Industry
Minister are also involved in it. This is
not a party, political issue. I am making
it clear at the very beginning. This is also
not an issue which is merely concerned
with the trade unions. Usually, these
issues are raised by trade unionists. In my
party there are many Members who are
more capable of raising these issues. But
we have taken a deliberate decision that I
will speak just to demonstrate that this is
not an issue merely concerning the trade
unions. It i5s an issue which concerns
every section of the society. That is the
reason why we are raising this issue.

The issue is very simple. There are a
large number of public sector units which
do not pay wages and salary to their staff
sometimes for four months, sometimes
for six months and sometimes for 14 to
15 months. ] have a list of enterprises
which have not been paying the wages to
their staff regularly. I will just read out
some of the names so that the Minister
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can check them up. For example, the
Hindusian Cables, both Rupnarayan Unit
and the Hyderabad unit. Then there is
the Burn and Standards. There are cer-
tain other units like Bharat Refractory in
Durgapur, Jessop and Co., Mining and
Allied Machinerry Corporation Ltd.,
Bharat Coal Mines, IDPL, HSCL,
MPCC, NGMC, etc. 1 can mention a
number of such names. The main point is
this. There are a large number of public
sector units where the workers have put
in their labour and they have done what
they are suppossed to do, but they have
not been given salary for months. This
issue has to be taken up very seriously.
The Minister in his statement has men-
tioned a number of laws which are in
force, like the Payment of Wages Act,
1936, the Employees Provident Fund &
Miscellaneous Provisions Act, 1952, the
Payment of Gratuity Act, 1972, the Pay-

1

ment of Bonus Act, 1965, etc. So there is -

no shortage of laws. There are many Jaws
which can deal with this issue. But some
of these Acts are slightly outdated. For
example, there is a mention of the Pay-
ment of Wages Act, 1936, It is outdated
because it only deals with the employees
whose salary is less than Rs. 1.600/-. This
Act is not relevant now. This has to be
amended. It can only be amended by the
Central Government.

I am & bit worried on a number of
counts. What is the total amount of
arrears which has not been paid? The
Minister in his statement has mentioned
that the total arrears is Rs. 467 crores. |
have another statement with me, which
was made in this House on 8th June this
year, where it is mentioned that the total
arrears is Rs. 645 crores. I would like to
know which of the two figures is correct.
it has 1o be established. I also understand
that the Government has made a provi-
sion under non-plan Expenditute for pub-
lic sector units—the Minister has men-
tioned this in his statement+—of Rs. 1,482
crores. The amount allocated is more
than the amount that is necessary to pay
the wages and salary. If that is the case,
what prevents the Government—I am
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taking the Government as one entity—
from making payments to the workers
who are not getting their wages for quite
a long time. A certain amount of money
has already been allocated in the Budget
which is more than the amount that is
necessary to pay the wages.

Now, what I find very worrying about the
statement of the hon. Minister is this.
You look at the second paragraph. The
question is: Whose responsibility is it to
enforce these Acts? The Minister says the
responsibility lies with the State Govern-
ments. Labour is a concurrent subject
and enforcement of the Payment of
Wages Act is primarily the responsibility
of the State Government. In fact, even in
the case of Central Public Sector Under-
takings, he says that the enforcement of
provisions of the Fayment of Wages Act
in Central public sector establishments is
the responsibility of the concerned State
Governments where they are situated.
But what exactly does it mean? How can
we enforce it? Can the State Government
put the Managing Director of a Central
public sector unit in jail? Is that possible?
That is not possible. It cannot be applied
against the employer which happens to be
the Central Government. So, the whole
idea that it is the responsibility of the
State Government has no meaning, when
the concerned employer is the Central
Government. So, the Central Govern-
ment has to take the responsibility, not
the State Government, because the Cent-
ral Government is the employer.

Moreover, the Central Government is
supposed to be a model employer. I think
all over the country this is a general
expectation of people that when are in
Government Service, the Government
will act as a model employer so that the
employers in the private sector can foliow
the Central Government as a model em-
ployer regarding payment of wages,
working conditions and other things.
Now, here you find that the Central
Government itself is violating the provi-
sions of its own laws, Then, what moral
authority would the Central Government
have to enforce these laws against private
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sector establishments if the Central Gov-
ernment itself doesn’t pay the wages, the
Provident Fund dues and so on? The
Central Government would hawe no locus
standi really to raise issues in relation to
violation of these various Acts by the
private sector.

There is a tendency, which is implicit
in the statement of the hon. Minister,
and that is, that these public sector units
should try to pay themselves. Apart from
the fact that the public sector units be-
long to the Central Government, another
question is that there are certain conven-
tions in which our Government is a party.
For example, 1 don’t know whether the
hon. Minister, who is new to his job, has
read all the ILO documents or the docu-
ments of the International Labour Court.

THE  VICE-CHAIRMAN  (SHRI
TRILOKI NATH CHATURVEDI): But

he has been an old trade union leader.

DR. BIPLAP DASGUPTA: Then, he
must be reading these. There are 174
conventions signed under ILO and there
are 181 recommendations between 1919
and 1983. | have bten told that many of
these conventions have not been signed
by India. 1 would like to know this. That
is unfortunate. If that is the case, then
the Governments which were there ear-
lier, cannot avoid the responsibility. But
the Government which is there now, has
also to say whether it is prepared to sign
all the ILO conventions regarding its
attitude towards labour. For example, in
the Philadelphia Convention of 1944, it
was very categorically stated that labour
is not a commodity; you can talk, about a
market for potatoes, a market for onions,
but you cannot tzlk about a market for
labour because labour deals with human
beings. Labour is not a commodity like
potato or onion. That is very clearly
stated in the Philadelphia Convention of
1944, which is respected by all the Gov-
ernments, by labour and management all
over the world. At least that is what is
expected of them. The Philadelphia Con-
vention also mentioned that all human
beings, irrespective of caste, creed or sex,

&
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have the right to pursuc both their mate-
rial well-being and their spiritual develop-
ment, in conditions of freedom and digni-
ty, economic security and equal oppor-
tunity. It further said, “It is the responsi-
bility of the International Labour Organ-
isation to examine and consider all inter-
national economic and financial policies
and measures in the light of the funda-
mental objectives”. Now, why am I rais-
ing this issuc? There is a view prevalent
in this country that you leave everything
to the market, where the forces of de-
mand and supply would decide what the
wage should be and that this is not the
responsibility of the Government. If that
is the view taken, then this can be a
World Bank view, thisjcan be an Interna-
tional Monctary Fund view and this can
be a WTO view, but this is certainly not
Jthe view of the International Labour
Organisation. The International Labour
Organisation is much older than either
the World Bank or IMF or WTO as
almost all the countries in the world are
its members. Here 1 see certain con-
tradictions. There is pressure, I know, on
this Government to dilute the labour laws
because they think if labour laws are not
diluted, there will not be sufficient invest-
ment. On the other hand, these very
organisations are ftclling us that you
should stick to certain labour standards
and give sufficient wages so that you
don’t get checap labour. Then your things
become more competitive than the goods
of the western countries. This is the
contradiction in the attitude of the World
Trade Organisation or IMF or the World
Bank on this issue of labour. On the one
hand, they are asking us to dilute the
labour laws, on the other hand, they are
asking for labour standards in the meet-
ings of WTO, in the ministerial meetings
and all that. This is an issue which has to
be taken up very, very seriously.

Sir, there are one or two other points
which I would like to make before I
finish.

THE VICE-CHAIRMAN  (SHRI
TRILOKI NATH CHATURVEDI):
Please be brief.
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DR. BIPLAB DASGUPTA: Yes, I am
trying to be very brief. That is why |
mentioned that I will just take one or two
other points—I don’t want to give a big
speech. One is the question of why we
are concerned so much about wage pay-
ment. Now, if we say it should be done
by the market, it is very ominous. [ know
a number of companies which are under
the Central Government or are supported
by the Central Government which have
been asked to reduce their establishment
expenditure. Only the other day I heard
that the Jute Corporation of India has
been asked 1o cut down its expenditure
by 25 per cent. That would mean, they
will have to reduce their work-force.
They have already closed down a large
number of purchasing centres. The impli-
cations of this should also be discussed.
While the pressure is coming, where
would they go? There is no increase in
the formal sector employment; there is
stagnation in the economy; the industry is
doing very badly. In this situation, formal
sector employment is not growing, either
in the public sector or in the private
sector. Ou the other hand, migrants age
coming from rural areas. Many of these
migrants are coming because over the last
seven, eight or nine years, despite very
good harvests, actually agriculture is not
doing very well. So, many people are
coming from the villages to the towns and
within the towns those who are already in

employment are not getting their salaries.
So, in this very serious situation, what is
happening in this., The informal sector is
acting as a kind of natural safety net. If
somebody is having no employment, hav-
ing no money, he is borrowing some
money from-a money-lender on a daily
basis, selling potatoes, onions and lemons
on the streets. And this is the employ-
ment which is going on, according to
estimates — I can give the estimates for
the last few years, but I am not going
into it. This kind of informal sector
employment is growing, but the .organised
sector employment, both in the public
sector and the private sector has gone
down very sharply since the introduction
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of the structural adjustments by the
World Bank.

Lastly, Sir, I would raise a very impor-
tant issue which is not usually taken up.
This is my very last point. It is about
wage disparity. It is very much linked to
the question of wages, whatever
minimum' wages and other wages we
think of. Under the pressure of the
World Bank of IMF and all that, to carry
out globalisation, we have allowed multi-
national companies to come into our
country. The salary these multinationals
are paying to their managers is peanuts
compared to what they give to their own
people in their own country. But, those
peanuts are very large nuts for us. For
example, now I understand that in most
of the large industries, in the private
sector, non-multinational private sector,
they pay a salary of something like three
lakhs or four lakhs rupees to a good
manager and that is in addition to other
perks, like accommodation, car, member-
ship in the exclusive clubs. This is avail-
-able to management in a large number of
Indian companies. What does the man on
the shop-floor get? He gets Rs. 3,000 or
Rs. 4,000. What is the ratio between the
two? 1:100. The ratio between the max-
imum and the minimum is 1:100. What is
this ratio in the case of developed coun-
tries, in England? It is 1:30. So, we have
a ratio of the maximum and the minimum
of 1:100, but kven in the most developed
countries, like England and America, it is
1:30. In East Asia it is 1:10. Can we
sustain this 1:100? We cannot sustain.
There is bound to be labour unrest. We
talk about incentives to management.
But, who turns the wheels? The workers
on the shop-floor are turning the wheels.
He will ask his legitimate right: “If I am
getting Rs. 3000-4000 giving all my
labour, all my sweat and all my blood,
here is this man, the manager, who is
getting a hundred times more than I am
getting!™

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): You
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are addressing the other Das Gupta.
Please address the House.

DR. BIPLAB DASGUPTA: In any
case, this qucstion is very important. It
relates to the influence of globalisation,
the distortion coming into our economy
in" terms of wages and salaries, because
multi-national are paying high wages, sc
our Indian companies are being forced to
pay high salaries to the management but
none is giving anything similar to salary
given to the wrokers. Whatever job peo-
ple may do, they are not getting the
payment for that too, which is a matter
of shame. It should be recognised by us.
Only yesterday in this House, some of
the Members were very agitated that our
own salaries are small and our own salary
should be....

THE  VICE-CHAIRMAN  (SHRI
TRILOKI NATH CHATURVEDI):
Why bring in that? You have made your
point.

DR. BIPLAB DASGUPTA: Sir, it is
relevant. 1 feel, while we consider our
own salaries, we should think of those
Indians who are doing manual work, who
are really turning the wheels of industry.
What incentives do they have? What do
they get? What are they supposed to get?
Are they getting it? Thesc are very im-
portant issues which cannot be evaded by
the Parliament of India. Sir, I have raised
a number of very important issues. My
other colleagues also probably would
raise some other issues. 1 hope, the
Minister of Labour, a labour leader him-
self, will try to answer some of the
questions. But, I see difficulties because
other Labour Ministers faced the same
difficulties. Whenever I asked something
of Sangmaji or of Mr. Arunachalam,
what was the answer? “Why do you
harass me? Talk to the Finance Minis-
ter.”” That is the typical answer of the
Labour Minister. “Why do you harass
me; talk to the Finance Minister.” 1 am
sure, this Minister is also going to give
the same answer. The Finance Minister
should have been here for that reason.
He should have been here, should have
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listened to the debate, should have given
his reply because at the end of the day,
the money has to come from the Central
Budget which is to be allocated by the
Finance Ministry. The Government as a
whole has to take the responsibility to
ensure the minimum duty of the Govern-
ment as a Member of the ILO, that is, to
give wages for which people have worked
and you have no right to deny payment
to the workforce in our country, which is
due to them for four to fourteen months.
It is a matter of shame for all of us. 1
hope, the Minister, when he answers this
question, will take these into account.
Thank you.

SHRI GURUDAS DASGUPTA: Sir,
we are here not to expect a charity for
the workers. This Calling Attention has
been tabled by my friend along with
many of us, not to claim charity for the
workers. The problems of workers have
always become secondary in this House.
But, the question is, Sir, can the
economy be revived? Can the industry be
restructured? Can the recession be con-
tained if the working force is treated so
shabbily by the Government? Sir, accord-
ing to me, the statement issued by the
hon. Minister is a statement of a bonded
ministry. It is not a statement of an
independent ministry of the Government
of India. This is a bonded ministry that is
issuing the statement. The Minister feels
shy to state categorically that different
departments of the Government of India
are in fault and that they are cammiiting
breach of Indian law and violation of the
law should be treated in the same way as
it is treated when it is done by the private
sector. He is not here even to admit that
the laws are being violated by the Central
Government. He is not here to admit
that something exemplary must be done
to ensure that the illegality comes to an
end immediately. He docs not have that
courage. I do not know whether he has
conviction. This is not the way in which
the Labour Ministry in this country can
and should function. It only indicates
how irrelevant the Ministry of Labour has
become. His statement is only indicative
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of the fact how ineffective the operation
of law is in this country. It only indicates
how fragile is the monitoring system in
this country. It is an indication of how
alarming is the rise of human distress in
the workforce of this country. Sir, it only
indicates how callous is the attitude of
the Ministry to look after the interests
the working people of this country
It is extremely unfortunate and unworthy
of a person who claims himself to be a
trade union leader. This will only create a
situation where a definite signal is given
that nothing can be done wher labour is
in jeopardy, where the law will never
take its own course. It is extremely
unfortunate. I call upon the Government
to make its stand clear. The Labour
Ministry must make its stand clear on
whether it believes that the violation is a
criminal violation. If it is a violation for
the Bata industry, it is also a violation for”
the Jessops. If it is a violation for the
Reliance, it is also a violation for any
other public sector undertaking owned by -

the Central Goavernment. That clear
statement must be made from the
Ministcr who is looking after this
department.

Sir, two violations are taking place
simultaneously. One is the violation
arising out of non-payment of statutory
dues and the second violation is the
refusal of the Government to accept that
violation and allow the law to take its
own course. One violation is non-
payment and another violation is the way
the violation is being condoned. The Law
Ministry is condoning one violation and
the Ministry of Industry is continuing
with impunity, violation of most of the
labour laws of the country, Therefore,
the Government is in fault on two counts.
Sir, the point is, if the labour force is so0
demoralised, if the labour force is so
antagonised, if the labour force appears
to be so let down, then how do economic
reform, economic advance and
technological changes take place? Sir, we
are faced with a jobless industrial growth
in the country. Only in two years, from

-
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1995 to 1997, the Central Govern-
ment—owned public sector undertakings
have thrown out of job nearly two lakh
workers in the country. This is according
1o a statement made in the conference of
ILO by a representative of the Indian
team. This is about the public sector. In
the private sector, Sir, in Bombay alone,
which appears to be a paradise for the
private sector—I am not speaking 6f
Calcutta, the shunted—out city and I am
speaking of Bombay—the service sectpr
has been responsible for downsizing
employment by 25%. I am told, Sir, that
in most of the private sector
undertakings, bipartite agreements are
being violated, annual increfnents are not
being given and people are only being
given marching orders without any notice
at all. This is the anarchy and chaos. It is
now reigning in the labour market of the
country. Who is the villain of this? The

- villain of this is the Government of Indja.
Sir, if the Government of India as aw
employer or public sector undertaking as

~ an employer is allowed to implement a
policy of hire and fire, can there be
economic revival?

My friend, Mr. Dasgupta has been
saying that we had been repeatedly
raising this issue when Mr. Narasimha
Rao was the Prime Minister. We had
bzen repeatedly raising this issue when
Mr. Deve Gowda and Mr. Gujral were in
power and we seek to raise this issue

» when Mr. Vajpayee is in power. It
appears to be a unique continuation of
the same policy. Allocations have been
,made in the Budget. If allocation has
* been made in the Budget and the Budget
is passed, why arc payments not being
made to workers for whom the default
continues for more than a year? In one
signle unit of West Bengal, Tea Trading
Corporation, workers are not being paid
wages for nine months in a situation of
runaway inflation, in a situation of
economic stagnation, in a situation of
jobless conditions for many of the
employees! How do we expect them to
carry on? It is a matter to be realised by
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the rulers of the country. It is not a
question of trade unions. It is a question
of human rights; it is a question of
human distress; it is a question of how
responsive the Government is; it is a
question of how callous the policy of the
Government is. I have only one question
to put to the hon. Minister. I would like
to know whether he is going to preside
over the liquidgtion of the Labour
Ministry. It is the end of the day if rules
are not being observed, if defaults
continue unabated and if the Government
is allowed to commit violation of law with
impunity and give the same signal to the
private sector. We would like to know
whether the Minister is going to take an
exemplary action to ensure that the
payment will be made within the shortest
possible time. Will he make this
commitment? Is he in a position to
impress upon his colleagues? Is he in a
position to take this issue to the Cabinet?
Is he in a position to fight on this issue
within the Government itself? Where is
the bona fides of the Minister? He stands
not only completely isolated but as an
accused. The Labour Minister stands as
an accused. He is accused of complicity
because it appears that the Labour
Ministry is acting in tandem with other
Departments of the Government who
have been violating law. Therefore, I
would like to know whether he is ready
to pronounce here and now in the
Parliament that no further violation will
be tolerated. 1 would like to know
whether he will see to it that the Labour
Ministry goes to court and makes a
complaint against the different
Departments of the Government on the
issue of non-payment of the Provident
Fund, on the issue of non-payment of
bonus, on the issue of non-payment of
wages and on the issue of other labour
laws of the country. ...(Interruptions)... 1
am coming to th## The Labour Ministry
can always comtplain. He passes on the
buck to the State Governmeats. So
ignorant should not have been a labour
leader; so ignorant should not have beea
the Labour Minister! Sir, according o
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law a complaint has to be lodged by the
Provident Fund Department. According
to law, a compiaint has to be lodged by
the ESI Corporation. I would like to ask
on how many occasions complaints have
been lodged in West Bengal against the
jute barons and on how many occasions
he has sent his officers to see as to how
the Provident Fund organisation is
functioning. What is the default? Sir, the
default is of Rs. 500 crores. The poor
workers in the jute industry, who live in

- the Northern part of the country, are not

able to get it even after five years of their
retirement. There are a number of closed
units. The Ministry does not have enough
evidence to show in how many cases the
Provident Fund has not been paid. There
is no evidence. There is no log book.
There are mo books of accounts. Sir, the
whole this is not only anarchic but is free-
for-all. It is free-for-all for the Labour
Ministry and it is free-for-all for the
private sector. It is very difficult to stand
this situation of total deprivation of the
human beings of this country. Sir, it is
very difficult. In Parliament we become
restive when a particular Governor acts
in a different way in Goa. There may be
reasons to be restive. Can the Parliament
not become restive in the same way when
millions of workers are being treated in
this way? What is the situation? Sir, 90
per cent of the workers of the country
are in the unorganised sector. There is no
law for them. Government after
Government have refused to enact a law
for' the agricultural workers of this
country. There was a National Com
mission instituted ...(Interruptions)...

SHRI NILOTPAL BASU: In reply to
a question, they stated that they are not
the exploited sections of the society.
...(Interruptions)...

SHRI GURUDAS DAS GUPTA: He
is substantiating my charge.

Sir, Shri Rajiv Gandhi, when he was the

Prime Minister, appointed a National

Commission for Rural Labour.
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3

of Public Importance 28

THE VICE-CHAIRMAN  (SHRtY'
TRILOKI NATH CHATURVEDI):
Please wind up.

SHRI GURUDAS DAS GUPTA: 1
am winding up. I was a Member of that
Commission. That Commission had made
a recommendation. That recommendation
was not implemented by Mr. Narasimha
Raoji. After that, a number of Commis-
sions were set up and everywhere the
uniform conclusion was that there should
be a low for the agricultural workers.
None of the Governments; not excluding
the Government of Mr. Deve Gowda and
not excluding the Government of Mr.
Gujral, had implemented it. Therefore,
we have no law for the 90% of workers.
We have no minimum wages for the 90%
of workers. We have no social security
for the 90% of workers and for the rest
10% of the workers the laws are ineffec-
tive. Then, what is the conclusion? The
conclusion is, the Government does not
have a responsibility towards its own
labour force.

Sir, 1 will put my last question to the
hon. Labour Minister. The question is,
do you believe that you have a responsi-
bility towards the work-force? If you
believe that you have a responsibility,
you have to speak in a clear language.
You have to give us plain facts..You have
to give your commitment. You have to
say that this is being done. Without any
commitment, your statement becomes ab-
solutely insignificant. Sir, we want some-
thing concrete from- him. We want a
commitment from the Government and
we wanted to know from the present
Government—the Government says that
it is a Government of a différent charac-
ter—how different the Government is, at
least, with regard to the laws concerning
the labour of the country? Thank you.

SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu): Mr. Vice-Chairman, Sir, 1
am grateful to you for having given me
an opportunity to speak on an itnhportant
issue that is affecting the work-force “in
the Indian subcontinent. It is not a new
issuc arising now. It is a long-standing
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issue. Sir, orten, it has been raised in this
august House and assurances also given
by the Treasury Benches and never im-
plemented. Therefore, what I feel is, now
it has become a recurring problem. First,
the Government should know what are
the reasons for this type of pendency.

The Government should know as to how’

the dues have accumulated. Number two
is, the consequences of this accumulation.
And thirdly, how are we going to remedy
the situation. Sir, any Labour Commis-
sioner can call any entrepreneur or indus-
trialist even for a conciliatory meeting.
The Commissioner has got the authority
to summon anybody, either labour union
leaders or entrepreneurs. Suppose an en-
trepreneur refuses to comply with the
summons issued by the Labour Commis-
sioner, the punishment is Rs. 25 or Rs.
50. Suppose an entreprencur does not
comply with the summons issued, how
much has he to pay? He, by paying only
a paltry sum of Rs. 25 or 50, can escape
from the summons. For example, the
statement has said about the inspections
carried out. In the first paragraph, under
‘Inspections carried out’, it says, “The
Enforcement Officers of the Central In-
dustrial Relations Machinery (CIRM) in
respect of Central sphere establishments
shows that during 1997, 6,393 inspections
were carried out; 64,941 cases of irregu-
larity were detected; 1,693 prosecutions
were launched and 1,414 cc.nvictions were
obtained.” What about the remaining
cases of irregularities? At the same time,
in the next -paragraph regarding the col-
lections it is said that such and such
amount is pending, how much money
they have collected, etc.' The amount to
be collected is a very small percentage of
the total amount. That is what they are
stating. But, in this paragraph, they have
not mentioned about the fate of the
remaining cases detected by the Govern-
ment. It has left them scot-free. In the
Labour Commission, when they are not
able to penalise peoplé whe violate the
law, I feel, there is a lacwin in the Act
12. Noon )

itsclf. Then, there is a Iaquna in the Act
itself. When he summons .ahy entrep-
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reneur or industrialist, and he disobeys,
we must see that he is penalised. The
only thing one has to do :s to see whether
the error occurred or it was a mistake
committed. Error naturally occurs, mis-
take is wantonly committed. If it is wan-
tonly committed, then there should be a
penalty.

Then, for getting rehabilitation fund,
the condition is that the total emoluments
of the workers should not exceed Rs.
1500~ per month. Suppose he is getting
Rs. 1600~ per month, he would not get
rehabilitation fund. For example, in one
textile mill, which was closed and after
three years when workers approached for
rehabilitation relief, twelve of them de-
nied of it because their toial emoluments
were Rs. 1601.80 per month, If it had
been Rs. 1599~ per month, they would
have got Rs. 80,000 or Rs. 90,000 as
rehabilitation fund. While, in respect of
Bonus Act, this limit is Rs. 2,400~, why
do they want to apply two different
yardsticks for the welfare of the same
labour community? 1 do not understand
this.

In.the same way,” another important

‘thing, which is also very dangerous, is 10

per cent of the provident fund can be
taken away and utilised by the industrial-
ists. Out of Rs. 65,000 crores, it comes to
about Rs. 650 crores. It is not going to
make any difference whether it is 10 per
cent or 5 per cent. That is immaterial.
But, in principle, I oppose this move.
That is number one. Secondly, when the
liberalisation started, they said that disin-
vestment will take place only to the
extent of 24 per cent of the total share
capital. Then, it has gone up to 49 per
cent. S1 per cent will be with us. Now,
what is being said is that except for the
core sector, 'they will allow disinvestment
up to 74 per cent. It will come up to 99
per cent within a year or two. It means
within a quinquennium, the entire provi-
dent fund amount will be used by the
private entrepreneurs. But, what is wrong
if private entrepreneurs are interested in
utilising this money as a running capital,
provided that benefit of utilisation comes
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to labourers. But what is happening is,
they are utilising this amount in the real
estate business because they consider this
as a more profitable businees. They will
see that the industry is closed and they
will convert the same property into real
estate. Thus, the benefit of the money
which has been saved by the workers out
of their earnings, which they get by
toiling from dawn to dusk, goes to the
private entrepreneurs. Moreover, how
are we going to calculate this profit?
After five years it is going to be more.
Sir, same thing will also come after a
quinquennium. Some other Member will
speak about it. At that time it will
become a fait accompli, and you will say,
we have already given it. What have we
to do? It will become a fait accompli.
Before you convert it into a fait accom-
pli, ab initio 1 would request that this
should be stopped. This taking away of
10 per cent from the provident fund
should be stopped.

Thirdly, from different accounts, how
much balance do the entrepreneurs and
the industrialists owe to the Government?
They have not mentioned it. Another
thing is, suppose from the EPF Account,
they are paying 12412, out of that an
Industry can apply for exemption and
they can keep that as trust fund. They
can utilize that amount, which means
they can draw money from the trust
itself. There i$ a representative from the
labour side also. If the representative
from the labour side is not a person who
really represents the labour, then it will
be siphoned off by the private industrial-
ists. That is number one. Secondly, even
if the labour representative works for the
labour, in spite of that, the amount that
they are keeping as a deposit in the trust,
can be mortgaged as a security and they
can get a loan from a bank and utilise it,
and when the unit becomes sick, the
amount will be taken away by the bank.
Then, what I feel is again the people will
come...( Interruptions)....

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURV §®I): Mr.
Virumbi, please conclude now.

[RAJYA SABHA]
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SHRI S. VIDUTHALAI VIRUMBI:
Yes, Sir, 1 will conclude. Therefore, the
time at my disposal is not adequate. 1
feel and I hope that the Government will
also be sensitive about the issue which we
have raised, and that the hon. Minister
will go through the grievances which we
have raised here and sce that those are
rectified. With these words, I conclude.
Thank you.
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Si:Al GURUDAS DASGUPTTA:
Madam, the hon. Finance Minister may
kindly bc requested to come and make a
statement because everything concerned
him, not the Labour Minister.

THE DEPUTY CHAIRMAN: Yes,
cverything concerns the Finance Minister.
Even  salaries and  allowances  of
Mecmbers. Then I think we will have a
permancnt Finance Minister sitting here
all the time. But that is not possible.
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aied @ I wRe Y 9 @ T
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# ¥ dfag)
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1997-98 & T RN AFE} N w 49 24 ?
famd f = O 9902 F F9a & o0 §
ferat 7 %) IO fedd Forawed swd @) dew,
LR o R R LR R
@ ¥

A4 TR Ay 30w € fen e
i ez B W F G0 Y9 R wa R
3 I 8, HUE B onht a% w99 A
T IR R w0 ¥ fag ad AR s
¢ fem d9)

SHRI R.K. KUMAR (Tamil Nadu):
Madam Deputy Chairman, I fully sharc
the anxicty and concern of the House
cxpressed  through this  call-attention
motion on the situtation prevalent in
regard to non-compliance with labour
laws. This is not the first time that we are
discussing the issue. As a matter of fact,
last year, the same was discussed in great
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detail. Whether it is the responsiblity of
the State Government or not, what is the
roie of the Central Government? [ find
there is no sense of urgency in this matter
and it is looked upon as a legal violation.
In my opinion, it should be seen as a
humanc problem. While the promoters
get all the facilities like backward area
subsidy, loan reschedulement, interest
reduction, waiver, sales-tax exemption,
interest-frce  loan, tax benefits, duty
exemption, etc., etc., the labour does not
get  anything. The labour s not
responsible for the companies becoming
sick. My question to the hon. Minister
would be this. We would all recall and
agrec, may be, 25 years back, the
industrial  sickness was due to the
industrial unrest in the country in certain
blocks like West Bengal and Kerala. But
in the last 25 years, it has not been so. It
was so 25 years back, not so now.
(Interruption). You do not have to
substantiate me. About 25 years back,
the industrial unrest in Kerala and West
Bengal was the cause of sickness; but not
any more. Now, the reason for sickness is
mismanagement, diversion of funds by
management or plain, pure, Government
policy. It is not the fault of the labour, it
is not the fault of the workers that they
are in this situation. So, there is an
urgency in this matter. The role of the
BIFR has to be seen. When a compnay
goes to the BIFR, the banks make
sacrifices, the institutions make sacrifices,
even the labour is made to sacrifice, but
not the promoter. I have not come across
a single promoter who has sold his BMW
or Benz or his property to pay money to
the workers. It is the workers who
sacrifices. This requires the attention of
the Government. In this, it is shameful
that many public sector companies are
the violators of the labour laws. It is
because different public  sector
undertakings come under different
administrative controls. of course, there
is the ever-pervading Finance Ministry. 1
would appeal to the Labour Minister that
his Ministry should act as a coordinator
between the concerned administrative
Ministry and thc Finance Ministry, an
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independent coordinator and sce that the
woes of labour arce attented to.

Lastly, 1 would like to point out one
thing to the Labour Minister. No doubt it
has becn stated in the 1997.98 Budget
that Rs. 1196 crores is the provisions
made to meet the requirement of sick
public undertakings towards the paymecnt
of wages and statutory dues to various
public scctor undertakings. Out of lhfs
how much did actuatlly reach the public
sector units and how much was disbuscd
and how much was surrendered? In the
Public Accounts Committee, we have
come across large-scale surrenders of
provisions made in thc Budget.

Madam, before 1 conclude, 1 woulfi
like to take the case of two units. One is
Duniop. We have taiked about it. Dm'r-
lop workers have not been paid for siX
months. Tt is said that history repeats. !
would say men make the same mistakes
and the Chhabrias commit the same
fraud. In Genelec, in regard to three
years' balance-sheets, they went before
the BIFR and said that the profits were
not profits, they were really losses. In
Dunlop, even in the first six months, thgy
disclosed profits and in the next siX
months, they had stated losses. The com-
pany has gone to the BIFR and the
workers have not been paid.

The second most important case is that
of ‘Patriot’ workers. It was founded by
latc Aruna Asaf Ali. In the last two
years, some privale management, somc
private individuals, have taken over very
valuable properties of the company. For
two years, the wages of workers and
journalists have not been paid. 1 appeal
to the Labour Minister to attend to all
these and see that no more provision is
made and the provisions made actually
reached they needy units for payment to
the workers. Thank you very much.

it Tme sl (fogr): v, Wik
&l <t ¥ s v ¥ oW ¥ I &
an A o s W 2 oo s & 2} witm
yer-gen sfufeed & of ot B &) =,
R A AR F BN R dfsd g & &l
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o =R §7 ¥ R ® R Shogw fawn &
NG BRS §

SHRIE JAYANT KUMAR
MALHOUTRA (Uttar Pradesh):
Madam, 1 would like to know one thing
from the hon. Minister.

THE DEPUTY CHAIRMAN: There
are many questions. If we allow this, then
we won’t be able to adjourn for tunch.

SHRI JAYANT KUMAR
MALHOUTRA: Madam, I will take one
minutus . I would like to have one
clarification from the hon. Minister.
What kind of example is the Government
setting by not paying the public sector
dues, both statutory dues and wages?
What kind of message is the Government

sending to the private sector if they are

not even paying the dues of the govern-
ment employees? That was what I wanted
to know.

THE DEPUTY CHAIRMAN: Mr. Di-
pankar Mukherjee, is your question also
related to the statutory dues?

SHRI DIFANKAR MUKHERIEE
(West Bengal): Madam, we are discussing
the question of payment of statutory dues
to the public sector workers. What has
the Minister stated in his statement which
he has made in this House? He has
stated, and I quote: “Enforcement of the
provisions of the Payment of Wages Act,
under the Central public sector establish-
ments, is the responsibility of the con-
cerned State Governments where they
are situtated.” This is what the Minister
has said. Madam, on 20th of July, 1998
this month, while replying to the discus-
sion on the Appropriation Bill, the hon.
Finance Minister, whose absence Mr.
Gurudas Das Gupta is feeling, had said
here before you, Madam, and I quote
from page 29 of the proceedings

He says:

“Madam, Deputy Chairperson, as far
as the statutory dues are concerned,
we are aware of the fact that a
number of units have violated the law
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of the land, and we are not respons-
ible for it. We were not in power at
that time. There was another Govern-
ment in power, which you were sup-
porting.”

—he says it to Mr. Gurudas Das Gupta—

“If they have allowed the laws of the
land to be violated, then, there it is.
But I can assure you from my side...”

—he assurcs—

“I will tcll you that wherever such a
violation is taking place, we shall cor-
rect the stituation. We shall come
down heavily on anyone who is re-
sponsible for such violations.”

Mr. Gurudas Das Gupta asks “Is this
an assurance?”

He says:

“This is an assurance. 1f I am speaking

in the House, it is an assurance. I am

conscious of this. 1 have been in the

House for a long time to know what

constitutes an assurance and what does
not.”

Madam, he assures that the Govern-
ment will come down heavily on anyone
who violates the laws in the units. The
Labour Minister comes and tells us, “En-
forcement of Payment of Wages Act is
the duty of the State Governments.”
Then who is correct? Then what are we
discussing here? The Parliament is being
taken for a ride, Madam. The Parliament
is being taken for a ride. Is the assurance
of the hon. Finance Minister overriding
his statement? ... (Interruptions) ...

e oo AR gedEn: et @ R we?

ot Stert geth: T8, 20 @lE &, 11 R
TRl L. (")

What is this figure of Rs. 709 cores? ...
(interruptions) ... I will give the papers to
you, Madam. We have been raising this
issue for the last four years. I am telling
this in the interest of the workers. It is
not only the workers, Wiclamz =

B W1 @R, 1am sorry, if 1 have used
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some unparliamentary words. This is too
much. That time you said, “The work is
not there.” Who is uesing this platform to
do something else? That time a signal
was  being  given: “The  earlier
Government was wrong.” “And I will
strongly condemn; I will come down
heavily on any one who is responsible for
such violations!” Madam, that is a public
sector violation....(interrupiions). ...

THE DEPUTY CHAIRMAN: Let the
Minister answex.....(interruptions)....

SHRI DIPANKER MUKHERIJEE:
Do you stand by it? If you stand by it,
please withdraw the stand?

THE DEPUTY CHAIRMAN :
Okay.  ....(interrupiions)... 300 afsg
....(interruptions)....Order,
....(interruptions)....Oxder.

st Hieiraa @g: FE @ T T Ao g,
uo it gEh am e €. (=EEE)..

saErafa: T S, W =R

Blo WA@Y Sfedn: Fe-g IqEwafa S,
AR SR % qread ®, 2 F S s s
T W ¥ T YW N ¥ Ied g W
frmfaal we@l H)... (FHRUE) ...

oft TRM W AaEEd WA
g 1. (TEEH) ...

Tl FIARTEO Fiean: e d9e w g,
Hi oow g S o G L. (SHEHH) ...

THE DEPUTY CHAIRMAN: That is
his language. You can’t object to it.

Sl e gEqw: 3g S =\
... (F=EEA) ...

o A wte: § e S @
gl....(FEgM) ... T Giel, 7 ¥ @er, W
& A W FE R (FEEA)...

sit sTerERfa S e, pEm TETE W
S EETE e o, S 3 S o A w
§ 9 s am H ouw R R

o FIATAN AT F9H QY oG wE
A G A W, 77 o, St o & @
& 2 = 9w

please
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® A T TG A, TEEN O F, faesd
A, e waa st el e wewl A S e
AR TG F T8 T @ ¢, o8 Py
w0 § Feay v ¥, frg & SRl R e
A A B FEEO T H EH A W
§ o' o of G, A it G T, N wE A
ol & 39wl W O $ g @ e
MW FE W W W E R T
gty o a9 @ o, el o 98 § e
O R 464wl W O ufwr oFf, |
SR 645 TIC F T B T A FWH woew
7 ¢ f6 @} B agel @ S T} 5 W
3 9w § ol T & W wE-ETE W
A siRd ¥ I ¥ W W AW
syee 8, a8 aaed 3N g 3 = e R
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g1 &1 500798 F A T age O A
TR 657.61 g o, el 464 g wiad
8, S 150.16 ®U &, 98 §a PRmER 657.61
g & ofn A, fFud ¥ 19364 Rz T
1597-98 % =gd frw 7ig ¥ 1 1997-98 & agw
A I Al S swEn of ®@ T R, 3EF aR
8 s Ry ¥ T v A S wE
sul Jdfim fearg sfufrm 2 sod W@
IR W g o, 1997 F aiime W vw
9oy 3, 98 4,776 4l 3l T ¥ W 7O
& A 1,114 ¥, e femiw Fea wn
R Epen i} w190 gk AR R §
3000 1 @ 3 W =il e far
sty & amla & ot &1 Sewmeamdc WA
FhF ¢, 30 Ot ¥ of s @ W o &
3R o W ¥ R deumeaTosiRe ¥ SR Fd
s e el @ & R FR g A wga W
adl # B GvE T AR ... (FEEE)...

SHRI GURUDAS DASGUPTA:
Madam, I am sorry, the Minister is not
saying when the wages will be paid.
(Unterruptions)...We would like to know
when the wages will be paid.
(Interruptions)...

THE DEPUTY CHAIRMAN: Let him
finish. It is not proper. (Interruptions),..

SHRI GURUDAS DASGUPTA: We
would like to know when the wages will
be paid. (Interruptions)...

THE DEPUTY CHAIRMAN: Let him
complete. (Interruptions)...Let  him
complete.(Interruptions)...

SHRI GURUDAS DASGUPTA: Let
him answer or let him say when he js
going to pay the wages. (Interruptions),..

THE DEPUTY CHAIRMAN:
Gurudasji, let him completg.
(Interruptions).. Please sit down.
(Interruptions)...

Mo fava FAR wedEn: dW, W@ | W
da ¥ W ¥ WL WA ¥
SHRI NILOTPAL BASU: If he is not

going to answer this question, what is the
point in debating this issue here?
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(Interruptions)...He is not going to

answer any of the
(Interruptions)...

THE DEPUTY CHAIRMAN: Please
sit down. Let him complete.
(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI:
Madam, the Minister has to respound to
it It is a pertinent question.
(Interruptions)...

THE DEPUTY CHAIRMAN: The
Minister will first complete his speech.
Let him complete. (Interruptions)...

siiwelt @men famr (Fer): dem, S0
ae arh W ¥ fifrer sEm ¥ @ € e
#, A TR AR A T 1Y T, IR FN
Fufe & =@fE) ... (SEER)....

THE DEPUTY CHAIRMAN: Let him
complete. (Interruptions)...

st wwen fagn: @ v @ e ¥,
W A W) ... (TEAA)... A W P
m ¥ IR AW W =
e (THAGH) ..

M Araw 7q: waw F SoE ahw )
.. (HAGF).....

ITEEME: wBd Gmn @E @ W i,
IGF AR W a9 FE{Y) ... (A ...

st Waq T T A A e @ T
#E w9 e T g @ A
e (TTEYA)....

THE DEPUTY CHAIRMAN: Still he
is on his legs. (Interruptions)...No. 1 am
not allowing. (Interruptions)...] am not
allowing anybody. (Interruptions)...If you
don’t want, I will adjourn the House for
lunch.  (/nterruptions)..Now 1  will
adjourn the House for lunch and finish it.
(Interruptions)....1 think some very bad
precedents are taking place in the House.
The Minister is still on his legs. He is still
answering. He is replying to the ques-
tions. At the end of his reply, if you feel
that he has not answered certain ques-
tions you can raise those issues. How do
you know or presume that he is not going
to answer that? Let him complete. Don’t

questions.
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interrupt him like this. Otherwise, no-
thing will come out.
{Interruptions)...Whatever it"is, let him.

g WEAET Afea: § wa1 @ o,
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SHRI GURUDAS DAS GUPTA:
Madam, is this an answer? (Interrup-
tions). It this an answer? ((Interruptions).
Lakhs of workers have not been paid
wages. (Interruptions). He is not giving
any assurance. How long will he take to
make payments? (Interruptions).

st e &g 5 AR W wree
S R...(HIHME)

Frawmfy: w fe, .. (smama)
T G W, ¥ B, (HWFAW)

RN fawtg Fur wenm: w3 @R
e 3% TR Y WA A R 1Y 2 WA
¥ dm 54 w2 g ‘E(ararm'-r) How
can he make payments?

A Fid Ay T S S sam o
a2 (ST )

THE DEPUTY CHAIRMAN: Please sit

down. (Interruptions).

SHRI S. VIDUTHALAI VIRUMBI:
Madam, the Minister has not responded

to our points. We whould like to have an -
assurance from the hon. Minister that

their gii.vances would be addrcssed and
they would be paid wages. W= are not
accusing the Minister. We oniy want an

assurance from the hon. Minister.

o AT S Svasmfy weed,
da f6 ¥ s } 5 Y @ e T v g
¥ ok wwie # s waum few T R, ag wEER
frn v R, T Q@ e BRSO R0 o
Y & aEg 4% A0 @ 7 fae ok @ o
Tiad S @, e P TR A
o e # W Sfu B o o &
Sl | W 9 4E Weu St A o wae
= & o (EEH) |

SHRI GURUDAS DAS GUPTA:
How long will the hunger wait?

it THER orETE: MR fR gen € A
¥z W} ... (EEA)

A TERE TETE: FE AW
THE DEPUTY CHAIRMAN: Please sit

| down. (Interruptions).
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ot TS g1 (IW RW1) 79T, Wt Ted
meimWwidys a0 &
R T [ oW dmm A A #d.
(=gaam™)

THE DEPUTY CHAIRMAN: The
Leader of the House wants to say some-
thing. (Interruptions) Sit down, please.
(Interruptions).

SHRI §. VIDUTHALAI VIRUMBI:
He should understand how the workers
arc suffering. (Interruptions)

" & A (3 fae @) w
wifgen, a8 S oA B g | A R
At § 39 g = Afefrecd T da
FF T W, TAA9 b an ¥ §@ fagd of
Pt M ma g wa it @ 3@
R w1 Fgq ¥ ok aw w0 wEd §
&—

‘A HEuR ¥ wm W WiEe 99,
[ A g e W oaaen @’

s ¥ | 3 agd A ¥, W @' wa
e #sft 3o = g T fa s
ofisrerg A.... (HQYU™)

THE DEPUTY CHAIRMAN: Listen.
(Interruptions) Listen.

st faet TR & a9 goen W & o
o @ g A R S @ ¥ I A
s Y T W T g 3 faafaen s R
PR § 37 i TSN ¥ TN e aeh
ga 9%l & | O w9 39 e ¥ @ g fe
fra ol% & 399 '@ w0 fak 7 gofesn
FE1 BF ahd T g ¢ fE ow
e F AT A @ FF A AR
) o A W © ¥, 36l o9 At A e
RRTM B wfzY, ®ih 98 R oA e
B ¥ ficht 31 36% W en R adR @
Frer a7 €1 o@ o #¢ w0 gfe
N oA Y @ IR A
aEE-3 F W g B, 39 sreran et
F o TF aie-sW R W W oW R W
Jraffad #1 o ad% A (TEE)
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SHRIMATI KAMLA SINHA: This is
not the issue. ...(interruptions)....

st famm @ 7Y 39 T8 Few }, G
& A FEN R

1 dont want to say anything.
(Interruptions) 1 don’t want to say
anything. You don’t have the patience to
listen. You love o8 rjec c.,;h,,

s fran @€ & 6 9 wowd ¥ fr o
TGl F AW wH GE S G 3% W
¥ oo TES A 9 FCT AE 2 fem
7 % 5 A Al @ el § . (euE)

DR. BIPLAB DASGUPTA:
debate is not on sick industries.

THE DEPUTY CHAIRMAN: You
should not argu like this with the Leader
of the House. (Interruptions) Let him
finish.

The

st feret &G TN fah I ®H A AW
T R, HAgy o ead # S W
@ 2. (SEur)
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THE DEPUTY CHAIRMAN: Listen.
(huterruptions) Listen.
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SHRIMATI KAMLA SINHA: This is
not the issue. (Interruptions)
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Fety A2
I d 2t want to say anything.
(Interruptions) 1 don’t ‘wap* to say

anything. You don’t have the patience to
listen. You love

(Interruptions)
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DR. BIPLAB DASGUPTA: The
debate is not on sick industries.

THE DEPUTY CHAIRMAN: You
should not argu like this with jhe Leader
of the House. (Interruptions) Let him

finish,
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SHRI S§. VIDUTHALAI VIRUMBI:
Madam, our requést is  that  the
Government's  sympathy  should  be
translated into action. That is what we
want.  (Interruptions) We¢  want  an
assurance  from  the Government.
g.luwrmpliom) ’

DR. BIPLAB DASGUPTA: Madam,
he docsn’t even know what the debate. ..
(Interruptions)

THE DEPUTY CIIAIRMAN: Biplab
babu, picase sit down. ([nterruptions)
Please. (Interruptions)

DR. BIPLAB DASGUPTA: Madam,
Sikander Bakhtji should know it. He is
not listening to the debate. You should
listen to the debate. (Interruptions) He
doesn’t cven know what the debate is
about. We are talking about non payment
of wages. (Interruptions)
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DR. BIPLAB DASGUPTA: The
money is there in the Budget. But there
are pcople who are not getting the wages.

THE DEPUTY CHAIRMAN: Now,
will you please sit down? (Interruptions)

sft ToTm omETe: TE S @ & R
Ul (Eg) AN WHER # 4 @ e =
@ 9. (STEUR) A R R
&, Ioh FEE N, (HaH)

THE DEPUTY CHAIRMAN:
Agarwalji, please sit down.
(Interruptions) Please sit down.

(Interruptions) 1 ask Agarwalji to sit
down. (interruptions) Please sit down.
(Interruptions) Biplab Dasgupta. please
sit down. (Interruptions)

3t ielreae o #  frw w@ § Rl
S I, | A e w2 A A
9. (Ea)

THE DEPUTY CHAIRMAN: Nilotpal
Basu, please sit down. (Interruptions) No
debate now. Mantriji, please conclude
your spcech and answer all the questions
and querics. If you cannot, then tell them
that you will come with all the answers
again.

SHRI B.P. SINGHAL: 1 am on a
point of order, madam.

THE DEPUTY CHAIRMAN: No
point of order. Let him finish first. Let
his speech be over.

¥ REAREU Wfewm: weRE, A 7% @
m o fe dUE wemw S Y e e A
@R & rin Sua @ wen @ A gEe e
o T T IR aw 33 o IEE dW owen &
for, &u it | R W @ ¥ ol e @ T
TEE % Wy gEm % fmowm am A 4

[1.00 p.m.]
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¥ fom gm 39 W qaE R
.. (FAgH) ...

DR. BIPLAB DASGUPTA: Those are
all pious statements.

fe fimra FaR wedm (faeeh): dew, AR
@ ¥ wed @A 339 ¥ Throughout the
country, the wages in West Bengal are
the minimum. ...(Interruptions)..~

DR. BIPLAB DASGUPTA: Who told
you? are not the Minister. Where is the
information? Give it to me. This is a_
pious statement. The Minister is not
answering the questions which we put.

e RAATTA0T SR ST W, He

IJggufd: T R, & W9 g1 XA
8 97 @ & T ¥ A endt aed
qu @@ A8 B T IN T ESW A
FvarR ¥ @, andt e A-da & ek},
R, gFe ¢, & 9 3 g F w@R "
& Wfafrch & w8 =ie e @@ off R
o 7 you are concerned about the
plight of the workers. The House is also
concerned.

R 3w 3 el of g &% W 3, 9w s=H 9w
T &1 AR amel ¥ wu ¥, 9w o S T
§ Rech A w9 & @ o o=k am T ¥
..(3q@E) ...
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Iyavafy: wa 98 &8 W T8 ¥ gae
W ¥ R (zmEEm)..
Please, one minute. Be serious about it.
wod @@ a8 ? fm fom A A s fen R
Rl A, st Y wE oae owm @ R
doaTonweamte ¥ W My &, IWA S I fAm
0 ¢ oW W Y, W 0 T foen ¥ @@
2 e W8 R = IRV w owEw R
M w7 Wiawd #fg,.. (WIWH)... Get the

whole thing and come before the House

in answer to all these queries.
...(Interruptions)...

3N T YW Wi .. (AEW) ...

SHRI  GURUDAS DASGUPTA:

Madam, I have a pertinent and small
question. My question is, the hon.
Minister has said how much Budget
allocation has been made. 1 have also
listened attentively to the Leader of the
House. ...(Interruptions)...

i 3m s Rl W W Fw=
Fed W O W

THE DEPUTY CHAIRMAN: It is
over now. ...(Interruptions)...

SHRI GURUDAS DASGUPTA:
Madam, 1 have listened to the hon.
Leader of the House. The hon. Minister
has this notice sufficiently in advance as
to what the central question is. I would
like to know from the hon. Minister only
one thing, not the empty promise. Will
the Minister of Labour within a month
take all steps to ensure that at least part
of the outstanding wages, not full, are
paid? Let him answer this query.
...(Interruptions)...

oft edte fhua (am W) de9, W0
e ¥ Y )

mﬁ:'m, T & o WA
&1 Q)
i e fidum: den, ¥ 6 o | W A
CECEC R R R RO SR
W ..

DR. BIPLAB DASGUPTA: Madam,
...(Interruptions)...
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THE DEPUTY CHAIRMAN: Just
one minute. I am listening to somebody.
Can’t you see that? T have listened to you
for couple of hours. The other Member
has also a right to speak.

ot dedte firaer: § 39 @@ F R Fdew
& TR & w2l o B N T | W
&, WR-99 WeW % W W ¥ R AN ww
gy ¥ o WR wE @ wm sk 9
. (FTEETR) ... o @ fEw ¥ = wn
I B e B o e Q™ S R o
¥ (=mEE) ...

DR. BIPLAB DASGUPTA: What is
this? ...(/mterruptions)... Madam, is the
Minister going to reply? I have a simple
point. Madam, you yourself raised the
point that either the Minister should
reply now or he should tell the House
that he will come prepared later and give
us the reply. ...(Interruptions)... Madam,
let him answer that point.
...{Interruptions)...

e yomaw flg Tal: @ A T O i
TR @ I ¥ T W AR @S B W T

THE DEPUTY CHAIRMAN: He is
the mover of the Calling Attention.
(Interruptions) He is the mover.
(Interruptions)  Just  one  second.
(Interruptions) He is the 1over of the
Calling Attention. He is saying that as

. per the direction 1 have given to the
Minister, he wants an assurance of the
Minister whether he is going to answer
now or he is going to answer later. That

" is the only question. %ft 3, .37R @M g ¥
TG AN AR A Y TR A GEE AR T
@@ 2 w5 §1 (Interruptions) Let him
say.

T AAFAREU AfEa: e, aeE o
fre weR & 7% ¥ o &, T @ A aEl
# YA § wEa ¥, e W oae vEw ¥
R 31 S e WA W@ Y 8, 3% R
T Y F 3 A N N W o Y, 9
fore g3 % sfend & 1 .. (zwEg@)
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DR. BIPLAB DASGUPTA: This
cannot be the answer. ({mterruptions) 1
protest and I will walk out
(Interruptions)

RN foeg FuR wE@E: T8 A A Ad @
qF AR W R Y .. (FEEA)

THE DEPUTY CHAIRMAN: 1 am
taking care. (Interruption)

SHRI S. VIDUTHALA] VIRUMBI:
You have directed, Madam.
({nrerruption) The Chair has directed.
(Interruption) Further, he said he will
reply. Then it is okay. ([nterruption)

SHRI GURUDAS DASGUPTA:
When? When will he give? (Interruption)

it el e wgd: e TeTw, SO
T A (FEAE)..

R oo PR TR SR AR @ T
T FA L, U W I F HON?
. (Sgaum)

THE DEPUTY CHAIRMAN: Let me
hear what he says. (Interruptions)

Te FRATHAO Ffedn: weAa Igawnfy 50,
A da FRw R ?, 39 ogER TR
e d wm P & fag dEm g

THE DEPUTY CHAIRMAN: Okay,
he is giving the answer. (Interruption)

SHRIMATI KAMLA SINHA: When
is he going to give? (Interruption)

THE DEPUTY CHAIRMAN: Next
week. (Interruption)

SHRIMATI KAMLA SINHA:
Monday or Tuesday? When? I want &
guidance from you, Madam.

(Interruption) We need guidance from
you. (Interruption) A direction from you.
What is the date? (Interruption)

THE DEPUTY CHAIRMAN: Will
you please sit down? He said next week.
(Interrupdon) 1 assure you. He said next
week. He cannot decide the time. It is
for the Business Advisory Committee and
the Chairman to decide about the time as
to when he can come and at what time he

2o 1 5¢7 20 A
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can come. He cannot take upon himself
that of such and such time he would
come and answer. Let him come back.
(Interruption) The matter is over.

o TIAAN FeAt: weew, ¥g faEd @
fF TR o daeE R Geg § I o el
o HE

RE: ENHANCEMENT IN PA’, AND
ALLOWANCES TO MEMBERS

SHRI §.B. CHAVAN (Maharashtra): 1
would like to raise a very important issue
whick is agitating the minds of all the
hon. Members of both Lok Sabha as well
as Rajya Sabha. It is almost more than a
year thal a unanimous recommendation
of the Committee was given to the
Government. At one stages, in a
meeting, presided over by the Chairman,
it was decided that we should be given a
definite time limit within which the
Government would react to the
unanimous recommendation which was
given by the Committee, which, was
specially set up for this purpose. This
Committee was unanimous in its
recommendation. We have been seeing
that for almost one year, practically
nothing has been done in the matter. 1f
you have to compare the pay and
allowances of the Members of Parliament
and Members of Assemblies, a number of
Assemblies, I do not think that any
Government can possibly think in terms
of postponing this issue anymore. The
fact is every time they promise something
but thereafter nothing is coming forth,

My request will be that this should not
depend upon the sweet will of the
Government. It should be the
responsibility of both, the Chairman as
well as the Speaker, to decide about the
pay and ailowance and other facilities
which should be made available w
Members. 1 understand that this will
require repeal of the Act but till the
repeal is done we should all take a
decision. That should be immediately
done. The Government should be
requested that before the end of the
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Session, they should come forward with a
definite decision on this issue.
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SHRI S.B. CHAVAN: The Leader of
the House should also convey the feelings
of the Members of Parliaments to the
Cabinet.
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